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Staple Fibre

rShrl Subodh Hansda:
*2831. < Shri S. C. Sunanta:

I Shri E. C. MaJU:

Will title Minister of Commerce and 
Industry be pleased to state:

%

(a) whether it is a fact that the 
sale and production of staple  fibre 
have been controlled by Government;

(b) if so, the reasons therefor;

(c) whether all the producers have 
submitted their stock returns  after 
the enforcement of the control;

(d) whether price for various varie­
ties of fibre has been fixed; and

(e) whether these are now sold at 
fixed rate?

The Minister of Commerce (Shri 
Kannngo): (a) Yes, Sir.

(b) For ensuring equitable distri­
bution;

(c) to (e). Yes, Sir.

Negotiations for New Plants

*2222. Shri D. C. Sharaa: Will the 
Minister of Commerce ■«* industry 
be pleased to state:

(a) whether it is a fact that Dr. 
Nagaraja Rao, Joint Secretary in the 
Ministry of Commerce and Industry, 
visited  Europe to hold discussions 
with the European Governments izx> 
regard to the setting up of new plants;

(b) if so, whether he has since sub* 
mitted his report;

(c) whether the report has  been 
examined by the Government; and

(d) if so, whether a copy of the 
report slongwith the decisions taken 
thereon will be laid on the Table?

The Minister of Industry  (Shri 
Mannbhai Shah): (a) Yes, Sir.

(b)  and (c). Dr. Nagaraja Rao’s and 
Shri Ghei’s deputation overseas was 
to progress certain projects in respect 
of which negotiations were continu­
ing.  Further action is being taken 
wherever necessary in light of these- 
discussions.

(d) Does not arise.

Film Finance Corporation

rShrl Ram Krishan Gnpta: 
J Shri Rami Reddy:

332, “f Shri Kodlyan:
[Shri J. B. S. Bist:

Will the Minister of Information 
and Broadcasting be pleased to refer 
to his statement made in Lok Sabha 
on the 19th December, 1958 and state 
at what stage is the question of setting 
up a Film Finance Corporation to 
give effective help to the film indus­
try?

Hie Minister of Information  and 
Broadcasting (Dr. Keekar): A budget 
provision of Bs. 20 lakhs has been 
made for the Film Finance Corpora­
tion for the year 1959-60. The Cor­
poration will be set up under the 
Ministry of Finance who are working 
out the details.
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Eviction of a Tenant

r Shri Bam KrMurn Oapta: 
\Shri Bhakt Danban:

Will the Minister of Works, Housing 
and Supply be pleased to refer to the 
reply given to Starred Question No. 
847 on. the 11th December, 1958 and 
state:

(a) whether the private individual 
•Hotted a Government requisitioned 
house for running a hotel on a rent 
of Ks. 1,200 p.m. has been evicted; and

(b) if not, the reasons therefor?

The Minister of Works, Housing and 
Supply (Shri K. C. Beddy): (a) No,
Sir.

(b) A statement is given below:—

Statement

The premises  No. 1,  Man Singh 
Road, New Delhi were leased by the 
owner, Nawab Sir Mohammed Akbar 
Khan of Hoti, to Shri J. E. da Fonesca 
for five years, in the first instance, in 
December, 1939. These premises were 
requisitioned by Government in Sep­
tember 1941 for use as a residence for 
a Member of the Viceroy’s Executive 
Council.  It was, however, later de­
cided to allow Shri Fonesca, who had 
been running a boarding house in the 
premises, to continue to run the estab­
lishment.  Accordingly, an agreement 
permitting him to retain the premises 
for one year was executed. The agree* 
ment provided that the Government 
would have the right to allot accom­
modation in the establishment and to

fix: the amount of payment to be made 
by such allottees. _

2. A number of Government officers 
and members of the Diplomatic Corps 
have been staying in the establish­
ment and the Government have beea 
considering the question of renewal 
of the lease with Shri Fonesca. The 
property in question has been acquir­
ed by the Ministry of Rehabilitation 
under the Displaced Persons (Com­
pensation and Rehabilitation)  Act, 
1954 and that Ministry have been pro­
posing its sale by auction. However, 
this Ministry is also considering pur­
chasing the property and the question 
of continuance of Shri Fonesca’s lease 
is also under review.

Eviction of Squatters

*2236. Shri D. C. Shama: WilJ the 
Minister of Woita, Housing and Snp- 
ply be pleased to state:

(a) the steps taken under the Public 
Premises (Eviction of Unauthorised 
Occupants) Act, 1958, to evict squat­
ters in public premises in Delhi and 
New Delhi; and

(b) the results achieved so far?

The Minister of Works, Housing and 
Supply (Shri K. C. Beddy): (a) In 153
cases show cause notices have been 
served upto 15th April, 1959 by the 
estate officers in Delhi and New Delhi 
under Section 4(1) of the Act. In 6 
cases out of these, orders of eviction 
have also been served under Section 
5(1) of the Act. The other cases are 
being processed further in accordance 
with the provisions of the Act.

(b)  Two houses in New Delhi have 
been vacated after receipt of show 
cause notices.
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